IN THE CENTRAL ADMTNISTRATTVE TRITUNAL HYDTRARAD RIENCH

AT HYDERAP2AD

S —

‘ |
O.A. Nos 133/91 Dt. of Decision k%* 18.6.937

T.A. No,

Petitioner

‘_;Advocate for
- the petitioner

(s)

Versus

_‘Respoﬁdent.'

Advocate for
the Respondent

(s)

CORAM

" THE HON'BLE MR. Justice V.Neeladri Rao, Vice Chairmaf‘%

THE HON'BLE MR. P.T,Thiruvengadam, Member (Admn.)

1. Whether Reporters of local papers may
be allowed to see the judgement?

2. To be referred to the Reporters or not?

3. Whether their Lordships wish to see
' the fair copy of the Judgement?

4. Whether it needs to be circulsted tc
other Benches of the Tribunal?

5. Remarks of Vice-Chairman on Columns -
1,2,4 (to be submittied to Hon'ble
Vice~Chairman where 'he is not on the
Bench.) ‘

ns . Gf/ }' /
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IN THE CENTRAL JDMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

, AT HYDERABAD

!
ORIGINAL APPLICATION NO.133 of 1991
I

DATE &F JUDGMENT: 18th June, 1993
|
Mr. M.Sreenivasﬁlu ’ .

{ AND !

1, The Employmdpt Bxchange Officer,
Kurnool, ‘ <

BETWEEN:

Applicant

|
2, The Assistari‘t Engineer (Civil),
All India quio,
Kurnool. ' .

Respondents

APPEARANCE : !

COUNSEL FOR Tﬁé APPLICANT: Mr., V.S.N.Sarma .. NOT PRESENT

COUNSEL FOR TH@ RESPONDENTS: Mr, D.Panduranga Reddy, Special
Counsel for the State of Andhra

i Pradesh, for the lst respondent.
i Mr. N,V.Ramana, Sténding Counsel

for the Central Government, for
| the 2nd respondent.

CORAM: !
|

Hon'ble Shri Justice V.Neeladri Rao, Vice Chairman

Hon 'ble Shri q.T.Thiruvengadam, Member (Admn.)

| ' contd....
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JUDGMENT OF THE DIVISION BENCH DELIVERED BY THE HON'BLE
SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN
Niether the applicant nor his learned counsel is
present. Heard the learned counsel for the 1lst respondent
Mr. D,Panduranga Reddy and the learned Counsel for the 2nd

respondent, Mréiﬁ.queswara Rao representing Mr, N,V ,Ramana,

2, This OA was filed seeking a direction to the lst
respondent to sponsor the name of the applicant to the 2nd
respondent for‘the purpose of calling him for interview for
appointment to the post of Peon in the existing vacancy.
The applicant élleged that in pursuance of the requisition
by the 2nd respondent to the 1lst respondent, the Employment
Exchange Officer, Kurnool, the-l=ster had sent a list of names
which include the names of those with Registration Nos.1/89
and 7/89 and they were juniors to him and hencé the direction
as prayed kaxm for had to be given., This Court passed an
interim order on 8.2.19§1 which is to the effeé; that the
1st respondent had to sponsor the name of the applicant also
if his name is found in the live register and if his juniors
have been sponsored (as' Lsmseeni the relevant portion is a
mistake for qnd/ as can be seen from the context). It is
stated for the 2nd respondent that the name of the applicant
was not sent &£i&ll then even after the above interim order
was passed, The applicant had not filed anycontempt petition
to the effect that the interim order is not complied with,

‘ S ool WPVNSVELEY
S0, in view of the madfer 1t has; to be infered that as the

allegations of the applicant are not proved, the question of

contd....
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(D
ictated in the open Court)

RS 3

(P, T. THIRUVENGADAM) | v éiéﬁ>v£~3va__:#~ﬁ
Member (Admn,) - | v ELADRI RAO) ,
i ice Chairman 1}

vshn

Dated:;ISth June, 1993

L] Dy.

Copy to:i=- |

1? The Employment BRRIBEE Exchangs Officer, Kurnool,

2" The Assistant Engineer(Civil), ALl Indis Radio, Kurnools

3. 0Ons copy to Sri. V,5.N, Sarma, advocate, High Court
Advocates Associations, Hyd.

47 0ne copy %o Sri. N V. Ramana, Addl. CGSC, CAT, Hyd.,

5. One copy to Sti. 0. Panduranga Raddy, Spl. Counsel for
the A.P.5tate.

6. UOns spara“cOpy;

Rsm/-
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH$ AT HYDERABAD

THE HON'BLE MR. U~z¥tﬁﬁ&¥r'/am_.v.c.
AND

‘THE HON'BLE MR.R:BZiggabRﬁ%ANTﬁN*M(A)
| _ b
THE HON'BLE MR.T.CHANDRASEKHAR REDDY:M(J)
. AND '
THE HON'BLE MR.C.J} ROY ; MEMBEK(JULL)

4

D;':lted: l;ﬁ‘;// 1995

'

ORDER7 JUDGMENT 3

R i/ —Cri/MihTNO,

i
/3%/97.

O.A.No.

T.bNo. ' . i (w - P .'—NG . )

Admitted and Interim pirections issued

Allowed

. Disposed of with’ directions

C/'f)'lsrnlssed
Dismissed as Wwith drawn
Dismissed.for default
M.Ai.Ordered/Re jected
L’Nororder as to costs,.

Cantraj Admmlstrama Trlhllﬂ
PESFATCH

@\2 JULI993

HYNE RABAL BENCH.




